2713 Papers Laid

Centre to give direction not to prorogue the
House...(Interruptions) 1 cannot accept
respoosibillty for breaking the Constitution
only because hon. Member says so...(Inter-
ruptions)

13.56-1/2 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER MINES AND
MINERALS (REGULATION AND
DEVELOPMENT) ACT

THE MINISTER OF STATE IN THE
MINISTRY OF “‘PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) : 1
lay on the Table a copy of Netification No.
G.S.R. 200 published in Gezette of India
the Tth February, 1970, making certain
amendment to the Second Schedule to the
Mines and Minerals (Regulatlon and Deve-
lopment) Act, 1957, under sub-sectlon (1)
of section 28 of the said Act,
Library. See No. LT-2647/70],

"NOTIFICATIONS UNDER CUSTOMS
ACT ETC.

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHA-
DILKAR) : On behalf of ShriP. C,
Sethl) : 1 lay on the Table :

(1) A copy of Notification No. G.S.R,
184 (Hindi and English versions) published
in Gazette of India dated Ist February, 1970,
under section 159 of the Customs Act, 1962
together with an exp
[Placed in Library. See No LT-2648/70).

(2) A copy of each of the following
Notifications (Hindi and English wversions)
under section 38 of the Central Excises and
Salt Act, 1944 :—

(i) The Central Excise (Third Amend-
ment) Rules, 1970, published in
Notiflcation No. G.S.R. 155 In
Gazette of Indla dated the 24th
January, 1970,

(1) The Central Excise (Fifih Amend-
ment) Rules, 1970, published in

PHALGUNA 11,

[Placed in
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Notification No. GS.R. 215 In
Gazette of India dated the 7tk Feb-
ruary, 1970.

][P!aced’ in Library. See No. LT-2649/
70.

(3) A copy each of the followlng Notl-
fications (Hindi and English verslons) under
section 159 of the Customs Act, 1962 and
section 38 of the Central Excises and Salt
Act, 194 —

(i) The Customs and Central Exclse
Duties Export Drawback (General)
Fifth Amendment Rules, 1970,
published in Notification No.
G.S.R., 149 In Gazette of India
dated the 24th Japuary, 1970,

(il) The Customs and Central Exclse
Duties Export Drawback (General)
Fifth Amendment Rules, 1970,
published In Notification No.
G.S.R. 212 in Gezette of Indla
dated the Tth February, 1970,

The Customs and Central Exclse
Duties Export Drawback (General)
Sixth Amendment Rules, 1970,
published in Notification No.
G.5.R. 213 In Gazette of India
dated the 7th February, 1970.%

[Placed in Library. See No. LT-2650/
70.]

(U]

(4) A copy cach of the followlng Notl-
fications (Hindi and English versions) issued
under the Central Excise Rules, 1944 :—

(1) G.5.R. 180 published in Gazette of
India dated the 31st January, 1970,
together with an explanatory
memorandum.

(li) G.S.R. 214 published in Gazette
of India dated the Tth February,
1970, together with an explanatory
memorandum.
[Placed in Library. See No, LT-2651/
70.]

(5) A copy Notification No, GS.R,
260 (Hindi and a English wverslons) pub-
lished In Gazette of India dated the 18th
February, 1970, iIssued under sectlon 90 of
the Incomestax Act, 1961 and section 24A



